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g CENTRAL ADMINISTRATIVE TRIBUNSL
PRINCIPAL BENCH, NEW DELHI
0.A.NO.1YqF/2002
Tuesday, this the 4th day of June, 2002 )
Hon’ble Shri Justice ashok agarwal, Chairman
Hon’ble Shri 3.4.T. Rizvi, Member (A)
Bharat Singh
ssm Late dsha Ram
Double Phatak, Ratan-ka-purwva
Roorke, Maridwar - Uttaranchal
«eHpplicant
(By Advocate: Shri 5.K.8ingh) '
Versus
1. Under Secretary to the Gowt. of India
Ministry of Defence
ey Delhi
. Z. The Engineear—-in-Chief
_ff- Army Head Quarters
AMG, DHQ, PO, Mew Delhi
e . Chief Engineer
MG, Central Comd
Lok
) 4. CE HQ BZ
Baraeilly
5, C.W.E. (P)
Cehradun
& Garrison Engineer
Foorkes .,
- ReEspondents
ORDE R (ORAL)
Shri aAshok Agarwal:
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I retiremsnt from Military sarwilos on
31..172.1980, the applicant was reemnployved as  VYehicle
Machanic Ty. on 16.1.1982 in the office of Garrison
Engineer, Roorkes, UP in the pay scale of Rs.280~400/~
plus  allowances as  admissible to Central Government
emploveas  Trom  Time to time. His pay in the aforesaid
pay scale has been fixed at Rs.230/~ PM after déducting &
asum of Rs.30/~ from Rskiéﬁf~ which is the starting point

Zktw the aforesaid pay scale. fococording to  the learnad



>

(23
counsel  appearing on  beshalf of the applicant, the
applicant’™s pay in the aforesaid pav scale should have
bezsn  Fixed In accordance with the rules  reproduced  In
paragraph 4 of the 08, The applicant had retired from

military service before attaining the age of 55 vears

and, therefora, in accordance with the aforesaid rules,

{%
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his pay was to be fixed by ignoring thes first Rs 25/~ of

his pension. This is because he was receiving more Than

a, W." )
Rea 125/~ PM as . In fact, vide statement placed

at &~B, the applicant was receiving a ssrvice pension of

by
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2425~ PM o which  got  reduced to Rs.ld5/~  PM oafter

deducting Rs.97/~ which had already been drawn by the

applicant as commi tment. Desplte rapaated
’ 1
- -
representations, ths respondshits have failed to o@$b@y

the aforesald formula correctly  and ’in result, the
applicant continues to suffer. Several representations
mads by the applicant have been placed on record. The
latest is dated 28.9.2001 (A-1F). The learned counssl
appearing on behalf of the applicant seeks a_direction to
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the respondents to decide the matterl considering  the

gforesald representations.

In the aforestated circumstances, we findd just

2
and  proper  to dispose of the present 08 at this wery

stage ewven without issuing notices with a direction to

the respondents to consider the various rapresentations
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oy the  applicant and to pass a  reascned and a
speaking  order thereon within a maximum of three months
from the date of receipt of a copy of this order and

communicate the same to the applicant. We direct

seoordingly. A/
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K The present 08 is disposed of

tarmsaat the admission steage itself.
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